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New Delhi, the 22nd February, 2010

G.S.R. 96 (E).— In exercise of the powers conferred
by Section 30 of the Railway Claims Tribunal Act, 1987
(54 of 1987), the Central Government hereby makes the
following rules further to amend the Railway Claims
Tribunal (Procedure) Rules , 1989; namely:—

1. Short title and commencement.—(1) These rules
may be called the Railway Claims Tribunal (Procedure)
Amendment Rules, 2010.

(2) They shall come into force on the date of their
publication in the OfTicial Gazette.

2. Inthe Railway Claims Tribunal (Procedure} Rules,
1989 anew column 13 (A) (i) Bank Account Number of the
claimant, (ii) Name of the Bank and Branch, (jii} Type of
account in Form No. 11, Part IIl under Rule 5 of Railway
Claims Tribunal (Procedure) Rules, 1989 shall be inserted.

[F. No.2007/TC (RCTY/1-6]
SUNIL KUMAR, Adviser, Public Grievances

Foot Note:—The principal rules were published vide num-
ber G.S.R. 842(F), dated the 19-9-1989 and subseqtiently
amended by G.S.R. 700(E), dated 26-11-1991, G.5.R. 438
(E), dated 21-4-1992, G.S.R. 50%(E}, dated 15-6-19%4, GS R.
270(E), dated 4-7-1996, G.S.R. 5SXE), dated4-2-1997, G SR TIHE),
dated 15-10-1999, G.S.R.167(E), dated 29-2-2000, G.S.R. .
513(E), dated 9-7-2001, G.S.R. 787(E), dated 2-12-2002, G.S.R.
384, dated 22-10-2003 and G.S.R. 66(E), dated 15-2-2006.
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